CENTRAL ADMINISTRATIVE TRIBWNAL
ALIAHABAD BENGH

Original Application No. 200 of 1992

Jeewa Ram fe's's e Applicant
Versus

Union of India and Others 's'ss's Respondents

CORAM 3

Hon. Mr. Justice U.C. Srivastava, V.C
Hon's Mre WeKe Seth, Member(A)

( By Hon', Mri, Justice U.,C. Srivastava, V.C. )

The applicant who worked as casual labour for
several years has approached this*ribunal praying that
the respondents be directed to enter the name of the &
épplicant in the casual live register and his services

should be regularised according to number of working

days and to obey the order of the Tribunal as per

judgement of the Tribunal dated 16389 and the Railway
Board's circular dated 20.8.87 be given & effect to’

The applicant was employed as casual labour under P.W.l
from 15.5.73 to 1546477 and thus according to him he
has put 696 days of regular service and he has placed
the certificate issued by the P.W.I on this behalf
which is also on record, He was again rememployed

on 16.3,.,80 and worked upto 15.10,80 and has put 113
days  of regular service , in support of which a certi-
ficate was again filed by him. The applicant was
again given duty on 16;12&82 10 29%,5.83 on different
spells and has worked for total 150 days thereafter
he was again appointed on 16 .6.83 to 31.,7.83 and has
put 107 days of regular service,in support of which
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he has fiiled a certificate. &Again he has been appointed
from 1,10.82 to 28,2.83 and he has worked for 135 days
of regulér service and thereafter again appointed as
casual labour from 1.3.83 tp 15.10.83 and has put

188 days of regular service and he again filed a certif-
icate for the same. Similsrly, he worked from 22.,11.85
to 15+4.86 and has put 143 days.of regular service and
again 31.7,87 and has put 77 days of regular service

and from 16.4.88 to 31.7.88 he has put 117 days df
regular service and agein from 1.4.90 to 31,7.90 and has

put 120 days of regular service, Ms

2. He has made reference to the Case of Mithai lal

Vs's Union of India in O.A, 1220/88T) decided on 16.3.89

to follow the same principle in the case of the

applicant, The respondents have denied the certif icates
which has been filed by the applicent. The applicant's

(’U.te
version appears to be/éo%rect,

3; Accordingly, the respondents are directed to
enter the name of the applicant in the casual live
register and thereafter his case may be considered
for regularisation in accordance with the applicable
rules within a period of theee months from the date of
communication of this order, With these observations

the application standsdisposed of finally with no order
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